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ORDER

By Hon'ble Mr, S.K,.I INagvi, M

1. This 0.A. has begn filed by the applicants under

sectibn 19 of the Cenflral AdministrativevTriéunal's Act
1985 seeking relief ageinst the order and judgement
dated 24,8,92 passed by Specia] Judge, Gorakhbur in
Appeal no, 79 of 19839 (Sri Nath Vs, Genera] Manager,
North Eastern Railway,||ang others ) setting aside the .
order ang judgement, ddted 13.3.198¢9 passed bﬁ the
Presceibed.&uthority under payment of Wages Aqt, 1986,
Since the dispute relates to g matter under R@le 15

of Payment of Wages Act|which has come up befoke the
Tribunal after being adjudicated before the District
Court as well as the Prgscribed Authority undei

Payment of wages Act, Aherefore, we first req¢ired

the learned counsel for|lthe applicant to addreﬁs the

Bench regarding jurisdid

R

tion and maintainabilit& of
this matter before the Tribunal, After due delébra-
tionson facts and 1aw on|this matter, sri Covingd
Saran, Advocate, the leafined Ccounsel for the
applicant. conceded that this matter is not cognizable
by Centra}] Administrative Tribunal and, therefoﬁe,

without going on merits of the matter, we dismis@ the

OA . on the point of Jurisdiction alone,
25 There shall pe No orider as to Costsy, :
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